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Shri Surendranath Dwivedy (Kend-
rapara): No, Sir. We should have 
Question Hour. 
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• ADVOCATES (AMENDMENT) BILL, 
1963 

The Deputy Minister in the Minis-
try of Law (Shrl Bibudhendra Misra): 
Sir, on behalf of Shri A. K. Sen, I beg 
to move for leave to withdraw the 
Advocates (Amendment) Bill, 1963. 

Mr. Speaker: The question is: 

"That leave be granted to with-
draw the Advocates (Amendment) 
Bill, 1963". 

The motion was adopted . 

Mr. Speaker: 
leave. 

(Amendment) 
Bit!, 1964 

Bill withdrawn by 

The Bill was, by leave, withdrawn. 

Shrl Ranga (Chittoor): Why are 
they with drawing it? 

Mr. Speaker: They are introducing 
another. 

11:08 hrs. 

"ADVOCATES (AMENDMENT) BILL, 
1964 

The Deputy Minister In the Ministry 
of Law (Shri Bibudhendra Misra): 
Sir, on behalf of Shri A. K. Sen, I 
beg to move for leave to introduce a 
Bill further to amend the Advocates 
Act, 1961. 

Mr. Speaker: The question is ..... . 

Shrl RanKa (Chittoor): Let him 
make a statement as to why he i. 
withdrawing this Bill and introducing 
another one. 

Shri Eibudhendra Misra: A state-
ment giving the reasons for the with-
drawal of this amendment Bill was 
cirCUlated to the Members of the 
House wherein it was stated that a 
more comprehensive Bi!~ would be 
brought forward. That i5 the reason 
why this Bill which was introduced 
in December, 1963 is sought to be 
withdrawn now and the Bill that I 
introduce noW is some sort of a more 
comprehensive Bill which incorporates 
also certain recornn1endation3 
made bv the Bar CouncB 01 India. 
These a"mendments could not have 
been taken up at 1.he LIDo o! ron,i-
der.ation, because Rule 80 stands as 
a bar a" t.he amendmen's do not fall 
within the scope of the Bill that. ,,'a' 
introduced in the month of Decem-
ber, 1963. That is s0ught to be ""itn-
drawn now and this compreher..sive 
Bill i. being introduced new. 
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